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against the Managers of the Banks for 
not gi ving loans and for misbehaving; 
and 

(d) whether_ some action is prOpos-
ed to be taken against those Bank 
Managers by Government fOr their 
behaviours. if so, the details thereof? 
Bank of Baroda 

THE MINISTER OF FWANCE 
(SHRI R. VENKATARAMAN): (a) 
and (b). - Details of advances sanc-
tioned for ditrerent purposes from 
June 1977 to June, 1980 by the 
Puch~hal, Kukarmunda and Nijhar 
branches of Bank of Baroda and Dena 
Bank are aSi under: 

L') 1.1" .l.d n. -H~ :~d by :~):'_lc'l-ll-nl & Kuk'lrlnundll bra.nches of Bank of Barod";1 during J lUle, 
J 977 to J unc, I g80 

Purpose Puchahalllranch K.ukarmunda Branch 

No. of 
A/cs. 

AtnolU1t No. of 
(Rs.lacs) Ales. 

Amount 
(Rs.lacs) ----- _.- ...... _ ........... _ --.---.-.----.. -------.. --- ..... ~- .. --. ._ ... -- ---.----

f. Agriculture & allied activities 
2. CO!I.C!gc Infhstril's . . 
3. Sdf-t'JllploY"d & Small borrowers 
4·. Ro;.ul 'franspol·t Operators 

"rota] : 

(Jf w-~ich : to ~ldv;lS_jS, JI:.trijans & slnall farmers 

1147 
10 

97 
4 

15.51 
(). 13 
1.82 
2.88 

20·34 
.~-.- --_ .. ,-----

373 

3.38 
3·79 
0.27 

7·44 

---_._._ --_. -----_ ..• _._-_._' _"-
----.--------.---~----

Dena Bank 
I..),-t.'1~ ~n;lcl;o.\(·d hy Nijhar branch of Dena Bank ci~lring June, J(J77 to June, J980 

--, •. _-" ...... ---- -.-~.-- ... -.- ----~ .... ---... ---------- ----,_._-----
Purpose No. of accoun ts Amount (Rs. lacs) 
..... ~- .... --•• _ ... -. _____ • __ .n' ........ ______ --_________ ._. __ •• ~ ••• ~,, ___ .. ,_ 

Agl'icttlture and allied activities. . 
Of which: 

91 • J I 

(i) S(~/ST (i:lclud~.ng smalljularginal farmers) 
(ii) Snv.11 & l\-!argir~ll farmers (includhlg SCjST) 

549 
gof) --._ .. -.. _---_._._--_._--

(c) and (d). Complaints received 
by Reserve Bank of India against 
~ome branches of nationalised banks 
in Guj arat including Dena Bank and 
Bank of Baroda were investigated but 
it Was revealed that the allegations 
could not be substantiated by facts. 

STC not delivering Imported Photo-
graphic Materials 

3682. SIiRI SAMAR MUKHERJE.E: 
SHRr SOMNATH 

CHATTERJEE: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) is it a fact that state Trading 
Corporation is not delivering import-
ed photographic materials through the 
registered association, E~st India 
Photographic Traders' Association, 43, 
Lenin Sarani, C.alcutta; 

:(b) it 110. the reasons therefor; 
3017 LS-8. 

(c) \vhether it is also a fact that an 
unr·egistered association is getting the 
distribution facility; 

(d) whether it is also a fact that 
Calcutta High Court has issued direc-
tive to STC not to deal with the un-
registered Association; and 

(e) steps taken by Government in 
view of the Calcutta ,H:igh Court's de-
cision? 

THE MINISTER OF STATE IN THE 
MINISTRY OF .cOMMERCE (SHRI 
KHURSHED ALAM KHAN): (8) and 
(b) .. Under the Import P'olicy of 
1980-81, import/distribution of photo-
graphic films stands decarialised and 
STC is not connected with either im-
port or distribution of the same. 

(C) Does not arise. 
(d) and (e). The STC had not re-

ceived any directive from Calcutta 
High Court while the item was eaua-
lised through STC. 




